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ORDER 

Per Laxmi Prasad Sahu, Accountant Member : 

This appeal is filed by the assessee against the Order on rejection of 

Form No.10AB dated 11.05.2024 for approval under section 80G of the Act, 

vide DIN and Order No.ITBA/EXM/F/EXM45/2024-25/1070594702(1) dated 

25.11.2024. 

2. Assessee was given opportunities on 14.10.2024 and 17.10.2024 to 

submit certain documents but as per observation of learned CIT(E), assessee 

was unable to submit necessary documents to prove the genuineness of the 

activities of the Trust and fulfilment of all the conditions laid down in clauses 

(i) to (vi)5 of section 80G of the Act.  Accordingly, application filed by the 
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assessee in Form 10AB was rejected and application l was cancelled.  The 

learned Counsel for the assessee submitted that no proper opportunity of being 

heard was given by the learned CIT(E).  The learned CIT(E) has not taken into 

consideration the documents filed along with application for approval under 

section 80G(v) of the Act and simply rejected the application without giving 

any concrete findings and requested / undertook that if a chance is given to the 

assessee, assessee will comply again with all the notices issued by the learned 

CIT(E) for substantiating its case. 

3. On the other hand, learned DR relied on the Order of the learned 

CIT(E). 

4. Considering the rival submissions, we noted that the learned CIT(E) has 

given two opportunities to the assessee vide notices dated 04.102.2024 and 

07.10.2024.  Considering the submissions from both the sites and facts of the 

case and in the interest of justice, we are remitting the issue back to the file of 

learned CIT(E). 

5. In the result, appeal filed by the assessee is allowed for statistical 

purpose.  

Pronounced in the court on the date mentioned on the caption page. 

     Sd/-          Sd/- 

(KESHAV DUBEY) (LAXMI PRASAD SAHU) 
              Judicial Member                   Accountant Member 

Bangalore, 
Dated : 23.04.2025. 
/NS/* 
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Copy to: 

1. Appellant 2. Respondent    3. Pr.CIT4.CIT(A) 
5. DR, ITAT, Bangalore. 

By order 

              Assistant Registrar 
    ITAT, Bangalore. 


